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1 The Petitioner side has filed Company Application No. 10 of 2016
seeking withdrawal of the main Company Petition basing on the order
dated 12" February, 2015 passed by Hon’ble High Court of Bombay
holding that the impugned shares are part of the estate of the deceased
father of the Petitioner herein, thereby this Petitioner will not have any
entitlement on the impugned shares.

2. The Petitioner has also filed notices given to other side disclosing that
this petitioner has filed withdrawal application for the claim sought by
the Petitioner has become infructuous by the order dated 12t February,
2015 passed by the Hon’ble High Court of Bombay. The Respondent side
is absent, but notice was send by them.

3. Accordingly, the Company Petition is dismissed as withdrawn,
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